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Action Taken Report on behalf of Uttarakhand Pollution

Control Board

In matter of

Miscellaneous Application No. 120/2024 in Original Application No.

271/2024

Sushil Tyagi vs. State of Uttarakhand

That the above-mentioned matter was listed for hearing on 29.11.2024
wherein the Hon'ble National Green Tribunal was pleased to issue the

following directions:

[

5 We accordingly direct above Joint Committee to submit compliance
Report within three weeks failing which District Magistrate, Haridwar
and Member Secretary, Uttarakhand State Pollution Control Board

shall remain present before the Tribunal on the next date.

”
.

That in compliance with aforesaid directions of this Hon’ble Tribunal,
it is humbly submitted that earlier, the Member Secretary, UKPCB
vide letter dated 14.06.2024 nominated the R.O., Roorkee to act in the
matter on behalf of UKPCB. In this connection, a copy of the letter
dated 14.06.2024 is being marked and filed as Annexure No. 1.

A



Thereafter, the District Magistrate, Haridwar vide letter dated
13.08.2024 submitted the joint inspection report to the Member
Secretary, UKPCB. In this connection the copy of the report dated
08.08.2024 is being marked and filed as Annexure No. 2.

That as per the joint inspection report dated 08.08.2024, inspections
were conducted on 27.06.2024 and 08.08.2024 in the presence of Mr.
Arvind, representative of M/s Shiv Brick Supply, Tikola Kala,

Roorkee, Haridwar.

That during the Inspection, M/s Shiv Brick supply was found to be in
operation for which the required CCA was obtained from the State
Pollution Control Board for the operation till 31.03.2027.

The during the inspection, ambient air quality and the kiln chimney
were monitored at two locations around the kiln by a laboratory
accredited by the Government of India wherein the monitoring report
was found to be in accordance with the standards.

That further, in compliance of the directions contained in the order
dated 29.11.2024 passed by the Hon’ble NGT, inspection was again
conducted on 13.12.2024 in the presence of the District Magistrate,
Haridwar, Joint Magistrate, Roorkee, Regional officer, UKPCB,

Roorkee and Tehsildar, Roorkee.

During the inspection, it was found that the said brick kiln was not in
operation. However, M/s Shiv Brick Supply has been converted to
high-daft technology as per the directions of UKPCB. In this

A

18



19

connection, a copy of the joint inspection report dated 13.12.2024 is

being marked and filed as Annexure No. 3.

9. It is pertinent to mention that Consent to Operate under Air Act 1981
was granted to the brick kiln in questioned in 2005. In this connection

copy of CTO is being marked and filed as Annexure No. 4.

The above report is being presented for the consideration of Hon'ble NGT.

/‘?W%

(Dr. Parag Madhukar Dhakate)
Member Secretary
Uttarakhand Pollution Control Board
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- REGIONAL OFFICE
AND POLLUTION CONTROL BOARD
@ UTTARAKHAND POLLUTIO G2&

Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar) o _oc.iea

UKPCB/ROIVCon/S-19472024/ 295 Date:% 7.05.2024
Registered Post

To,
M/s Shiv Brick Supply
Vill-Tikola Kalan,
Pargana, Manglour,
Roorkee, Distt- Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-
6” of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016” notified under “Environment (Protection) Act, 1986” as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CAF ID - 5335 Application ID-163631

CCA (Renewal)

Date-24.10.2019

CCA is hereby granted to M/s Shiv Brick Supply located at Vill-Tikola Kalan, Pargana,

Manglour, Roorkee, Distt- Haridwar. subject to the provisions of the Water Act, Air Act and
HW Rules and the orders that may be made further and subject to following terms and conditions :-

1. This CCA is granted for a period up to 31.03.2027 and valid for manufacturing of following
products with Capital Investment/Net Assets Values Rs 24.21 Lacs.

S. Last CCA Quantity CCA Renewal
No. Product Quantity Product Quantity
(Per Day) (Per Day)
1 Bricks 25,000 Nos Bricks 25,000 Nos

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-

Last CCA or CTE CCA Renewal
Trade Effluent Nil Nil
Sewage 1.0 1.0

(ii) Trade Effluent Treatment and Disposal: Nil.
(m) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pit is required with reference to influent quantity and quality.
3. Conditions under Air Act:-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :
S. Stack Stack Type of Fuel Emission Emission
No | attached height Fuel Quantity Control standards
with (Mt) KLD/MTD Equipment not to exceed
Induced draft with | 250 mg/NM’
Zig-Zag :

1 Brick Klin 30 Coal &
woo%
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] l Technology
| Area Silence Zone | .
Stlnlnrds for Nolsl Industrial Area Commercial Ar;n g:;idcmlamgm e o
level in db(A) Leq Day Night Day Night i 55y o
time time time time time yr 50 -
78 70 65 55 55

Day time: from 6.00 a.m. to 10,00 p.m., Night time: from 10,00 p.m. to 6.00 a.m.

4. Conditions under HW Rules:-

()
(i)

(i)
(iv)

The Occupier of M/s Shiv Brick Supply is hereby grated an authorization to operate a
facility for collection and storage of Hazardous wastes. :
The authorization is granted to operate a facility for generation,
hazardous wastes within factory premises for following category of wastes.
The authorization shall be in force for a period up to 31.03.2027 e -
The authorization is subject to the conditions stated below and the conds'tnons as r;t;gg
specified in the rules for the time being in force under Environment (Protection) Act, :

collection and storage of

S.No,

Category Quantity of Waste for which Mode of
(Schedule-I & Schedule-II) | authorization is being issued (MTA) Disposal

l

Terms
)
(i)

and conditions of authorization:

The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.

The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(ii1) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous

wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in

(v)

the application by the person authorized shall constitute a breach of his authorization.

[t is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these

rules,

(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.

3

e

Compulsory documents to be submitted by the Industry/Unit:-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Raules
and Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Competent Authority reserves the right to change/modify/add any time any condition of this

CCA.

Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will

results in legal action under the aforesaid Acts and Rules.

Specific Conditions: ,
I. In case Unit is using ground water than unit has to obtain NOC from central Ground water Authority for

tJ

abstraction of ground water for which unit may refer web site http://cgwa-noc -gov.in
The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per

requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board's staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

e

Thel industry shall ensure interlocking of air pollution control devices and production processes.
Solid wastes generated from the industry have to be disposed in manner so that contamination of surface water

bodies/ground water/soil etc. does not take place.

10

!



9/

5. }}.-c industry shall take adequate measures to control of noise from its own source so as to comply with the

standards as may be applicable.

6. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

7. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

8. The unit shall strictly comply with the provision of The Public Liability Insurance Act. 1991 as amended and
Rules made there under there under and shall submit copies of Insurance Policies (if any) to the Board Offices
regularly.

9. Unit shall ensure to comply the notification of state Government vide No. 1822/V11-A-1/2021/80-8/16

Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021.

10. Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of India) on dated
22.02.2022 Under EP Act 1986.

11. The Consent is Valid under the Final decision of Hon’ble High Court & Hon’ble NGT in matter of OA
No. 783/2022 Ajay Kumar Vs Uttarakhand Pollution Control Board & Others.

12. Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or
authorized organization regarding conversion to induce draft zig zag Technology & Submit it to this
office within three Months.

13. All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive
dust/emission from the brick kilns operations.

14. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln.

15. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board's
offices, within two month.

16. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rulcs/Notlﬁcanons made
thereunder.

General Conditions:

1. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least
once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
/MoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported 1o Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

26
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12.

RS

14

15

16.

17

19

20,

21

22.
3.
24,

25.

26,

i i ition issued along with CCA, as max ™ :
{he Bonrd reserves the right to revoke/add/modify any stipulated conditi #

necessary . 15 waste wi =
I'he person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardou without

ining prior permission of the Board. ; 3¢ ; : rid :
‘::: znal:ur;mrmpd change in personnel, equipment as work]"E condition as mentioned in the application by the
person authorized shall constitute a breach of his authon‘zaflon. =4
It is the duty of the authorized person to take prior permission of the Bo.nr_d to clo.se dOWIﬂ the facility.
The authorization is valid for temporary storage of Hazardous Waste within premises on yf"h e S
The authorized agency shall ensure that on-line data with regard to quantity and nature 0 _azlﬂ s e
heing used in the plant as well as air emission and waste generated within premises is displayed on Display
Bonrd of size 634 feet out side the main factory gate within premises. ke
It Is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on

or before the 30" day of June following to the financial year to which that return relates.

In case of any accident, complete details shall be submitted to this Board as required under H.W. Rules. .

In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored. -

Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors,

In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be

submitted to the Board.

Regional Officer
_lic!ler No. :UKPCB/ROR/Con/S§-194/2024/ Date: 05.2024

Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind

information. /
% ik

Regional Officer

12
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and ;‘;_‘5 of th:u Ii:mronn:eg
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following furthe

amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -
(1) These rules may be called the Environment (Protection) Amendment Rules, 2022,

(2) They shall come into force on the date of tbeir‘ publication in the Official Gazette.
2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-L, for entry at SI. No. 74, the
following entry shall be substituted, namely: -

3
‘74 |Brick Particulate matter in stack emission 250 mg{Nm
i Minimum stack height (Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
o from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m
from loading platform)
Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24 m
- Kiln capacity equal or more than 30,000 bricks per day 27 m
Notes :

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this

notification.
The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use

Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located

within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board

(b) two years for other areas. Further, in cases where Central Pollution Control Board/State

Pollution Control Boards/Pollution Control Committees has separately laid down timelines for

conversion, such orders shall prevail.

Alrl_ brick kilns. shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or

::?cuhuml residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick

ns.,

4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms =510

laid down by the Central Pollution Control Board for monitoring of emissio[;. ;T .

5. Particulate Matter (PM) results shall be normalized at 4% CO, as below:

PM (normalized) = (PM (measured)x 4%} (% of CO» measured in 1zalti

: ) o stack). no normalizatio %
CQ: mcasured '2 4%. Stack height (in metre) shall also be calculated by formula H:I-il(;" 5 :!“‘;:W
Q is SO: emission rate in kg/hr), and the maximum of two shall apply. 2 v
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6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit
ortfhards. Slat_e P?llqun Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

7. Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area. _

8. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

9. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concerned authorities including mining department of the
concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

11. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

12. Vehicles shall be covered during transportation of raw material/bricks”.

[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i) vide number S.0O. 844(E), dated the 19th November, 1986 and lastly amended vide

number G.S.R. 724(E), dated the 04" October, 2021.

Vitinded by et pﬁn""g. - (;“"Egi;af;ll .t;i:‘lrldm Pths Rmé Rﬁnd. Muvupun; New Vl Jeihi- | l‘ihi{»‘l i
and Published by the Controller of Publications, Delhi. | [(05], Ao sunas v ani
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shiv brick supply to school distance

shiv brick supply to school distance

~ 103.194m
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103.19'm




E

D in® i 63%e

< §

shiv brick supply to house distance
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shiv brick field to paras brick field distance

shiv brick field to paras brick field distance

480.691T m
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shiv brick supply to Raj brick field distance

shiv brick supply to Raj brick field distance

~ 588.542 m




shiv brick supply to om.brick field distance

shiv brick supply to om.brick field distance

“ 450.158 m
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TEST CERTIFICATE

Issued To: M/s UKPCB Regional Office — Report Code : AAQ-280624-012
Roorkee, Uttarakhand. ULR No. : TC681424000006650F
Test Report of : Ambient Air Quality
Sampling Site:- M/s Shiv Brick Supply Service Request No  : NTL/SRF/06/24-015

Service Request Date : 26/06/2024

Address: Tikola Kala, Tehsil- Roorkee, Report Issue Date + 01/07/2024

District- Haridwar (UK.)
SAMPLING & ANALYSIS DATA
. * » - | 3
Sample Drawn By i :  NTL Representative
Date of Sampling 1 27/06/2024
Sample Description :  Ambient Air
Sampling Location :  Main Entry Gate
Sampling Plan &Procedure :  SOP-AAQ/08
Analysis Duration 1 28/06/2024 to 01/07/2024
Average Flow Rate of SPM (m*/min.) 3 1S
Average Flow Rate of Gases (Ipm) Sl
Sampling Instrument Used :  Respirable Dust Sampler (PM;) Fine Particulate
Sampler (PM, 5) With Gaseous Attachment
Weather Condition :  Clear
TEST RESULT
Limits as per
S. No. Parameter Test Method Results Units Environment
(Protection) Act.

1. Suspended Particulate Matter (SPM) IS:5182 Part-IV 389.0 pg/m’ 600.0

4 Particulate Matter (PM,q) * : 1S:%182 Part-XXIII 85.10 ~ ug /m’ 100.0

3. | Particulate Matter (PM,.) IS5182Pat-XXIV | 4620 | pg/m’ 600

4. Sulphur dioxide (as SO,) 18:5182 Part-1I 9.40 pg /m’ 80.0

- Nitrogen dioxide (as NO,) 1S:5182 Part-VI 20.36 ug /m’ 80.0
Notes:

1. The results given above are related to the *ested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.

4. The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.




“TEST CERTIFICATE

Issued To: M/s UKPCB Regional Office — Report Code : AAQ-280624-013
Roorkee, Uttarakhand. ULR No. : TC681424000006651F
Test Report : Ambi i i
Sampling Site:- M/s Shiv Brick Supply S::\uce 'l,;q: :“ No < m:;;w:;i?
Address:  Tikola Kala, Tehsil- Roorkee, Service Request Date  :26/06/2024
District- Haridwar (U.K.) Report Issue Date : 01/07/2024

SAMPLING & ANALYSIS DATA

Sample Drawn By ¢ NTL Representative
Date of Sampling : 37/06/2024
Sample Description : * . 1 Ambient Air
Sampling Location :  Back Side Area
Sampling Plan &Procedure :  SOP-AAQ/08
Analysis Duration 1 28/06/2024 to 01/07/2024
Average Flow Rate of SPM (m’/min.) < 148
Average Flow Rate of Gases (lpm) R
Sampling Instrument Used :  Respirable Dust Sampler (PM;,) Fine Particulate
Sampler (PM; s) With Gaseous Attachment
Weather Condition :  Clear
TEST RESULT
Limits as per
S. No. Parameter Test Method Results Units Environment
(Protection) Act.

1. Suspended Particulate Matter (SPM) 1S:5182 Part-IV 386.0 ug/m’ 600.0

2. | Particulate Matter (PM,) 1S:5182 Part-XX111 82.50 pg/m’ 100.0

3. Particulate Matter (PM, 5) 1S:5182 Part-XXIV 43.10 pg /m’ 60.0

4. Sulphur dioxide (as SO,) . ° 1S:5F82 Part-11 9.26 pg fm” 80.0

s Nitrogen dioxide (as NO,) 15:5182 Part-V1 18.30 pg/m’ 80.0
Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.

4. The test samples will be disposed off after two wecks from the date of issue of test report, unless until specified by the customer.

\ i ’
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"TEST CERTIFICATE

Issued To: M/s UKPCB Regional Office - Report Code - : ST-280624-014
Roorkee, Uttarakhand. ULR No. : TC681424000006652F
’ Test Report of : Stack Emission
Sl - Mis Siv v o Service RequestNo  : NTL/SRF/06/24-015
Address:  Tikola Kala, Tehsil- Roorkee, Sewrvies l“"q“;‘a ot f}‘:’mm
District- Haridwar (U.K.) Report Issue Date  :
SAMPLING & ANALYSIS DATA
Sample drawn on : : 27/06/2024
Sample Drawn By, 7 ey NTL Representative
Sample description : Stack Emission
Sampling Time ; 30 minute
Sampling Plan &Procedure - SOP/SE/09
Analysis Duration - 28/06/2024 to 01/07/2024
Stack Temperature (°C) - 124
Source of Emission - Stack Attached to Brick Kiln
Fuel Consumption : 25 kg/hr
Type of Fuel g Coal
Operating Load : Normal
Diameter of Stack (inch) . 320
Height of Stack from ground level (feet) ? 105.0
Average Velocity of Flue Emission (m/s) : 7.6
TEST RESULT
S.N. | Parameter Test Method Results Units Limits
1. | Particulate Matter (PM) 1S:11255(Part-1) 152.0 mg/Nm®_ 250.0
2. | Sulphur Djoxide (SOy) _ - 1S!11255(Parg-2) 189.0 mg /Nm’ Limit not specified
3. | Nitrogen Dioxide (NO,) IS:11255(Part-7) 76.11 mg /Nm’ Limit not specified
4. | Carbon monoxide (as CO) | USEPA Method No.10 034 % by volume 1.0
Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.

4. The test samples will be disposed ofT after two weeks from the date of issue of test report, unless until specified by the customer.
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NOIDA TESTING LABORATORIES

(An IS0 : 9001 : 2015, 1SO 45001 : 2018 (OH&S) Certificd & NABL Accredited Laboratory)
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1

'TEST CERTIFICATE

Issued To: M/s UKPCB Regional Office —
Roorkee, Uttarakhand.

Sampling Site:- M/s Shiv Brick Supply

Address:

Tikola Kala, Tehsil- Roorkee,
District- Haridwar (U.K.)

Report Code

ULR No.

Test Report of
Service Request No
Service Request Date
Report Issue Date

ST-280624-014
+ TC681424000006652F
: Stack Emission
: NTL/SRF/06/24-015
: 26/06/2024
: 01/07/2024

SAMPLING & ANALYSIS DATA

Sample drawn on 27/06/2024

Sample Drawn By. " NTL Representative

Sample description Stack Emission

Sampling Time 30 minute

Sampling Plan &Procedure SOP/SE/09

Analysis Duration 28/06/2024 to 01/07/2024

Stack Temperature (°C) 124

Source of Emission Stack Attached to Brick Kiln

Fuel Consumption 25 kg/hr

Type of Fuel Coal

Operating Load Normal

Diameter of Stack (inch) 32.0

Height of Stack from ground level (feet) - 105.0

Average Velocity of Flue Emission (m/s) 7.6

TEST RESULT

S.N. | Parameter Test Method Results Units Limits
1. | Particulate Matter (PM) 18:11255(Part-1) 152.0 mg /Nm’ .250.0
2. | Sulphur Dioxide (SO;) | 1S:11255(Par§-2) 189.0 mg /Nm’ Limit not specified
3. | Nitrogen Dioxide (NO,) 1S:11255(Part-7) 76.11 mg /Nm’ Limit not specified
4, | Carbon monoxide (as CO) | USEPA Method No.10 0.34 % by volume 1.0

Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.
3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.

4. The test samples will be disposed off vgﬁer two weeks from the date of issue of test report, unless until specified by the customer.
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